FORM A
PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process of Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF DHINGRA JARDINE
INFRASTRUCTURE PRIVATE LIMITED

RELEVANT PARTICULARS

1. Name of Corporate Debtor DHINGRA JARDINE INFRASTRUCTURE
PRIVATE LIMITED
2. Date of Incorporation of Corporate debtor 13" March, 2006
3. Authority Under which corporate debtor is Registrar of Companies, New Delhi
incorporated /Registered Under the Companies Act, 1956
4. Corporate Identity Number /Limited Liability | CIN: U45201DL2006PTC147404
Identity of corporate debtor
5. Address of the registered office and principal Registered office:
office (if any) of corporate debtor 71, Chitra Gupta Road Paharganj, South Delhi-
110025, New Delhi, India
6. Insolvency Commencement date in respect of | 16" September, 2022 (Copy of order received by
corporate debtor IRP on 19" September, 2022)
7. Estimated Date of closure of insolvency | 15" March, 2023 (180" day from the date of
resolution process commencement of Insolvency resolution process)
8. Name and Registration Number of Insolvency | Gautam Singhal
Professional acting as Interim Resolution | IBBI/IPA-001/1P-P01437/2018-2019/12240
Professional
9. | Address and Email of the Interim Resolution | C - 35, Ground Floor, Vivek Vihar, Phase - 1,
Professional as registered with the Board New Delhi, National Capital Territory of Delhi
,110095
Email: gautam@klIfindia.com
10. | Address and Email to be wused for | Immaculate Resolution Professionals Private
Correspondence with the Interim Resolution | Limited, Unit No. 112, First Floor, Tower-A,
Professional, if different from those given in | Spazedge Commercial Complex, Sector-47,
serial number 9 Sohna Road, Gurgaon — 122018
Email:- Cirp.djipl@gmail.com
11. | Last Date of Submission of Claims 3 October, 2022
12. | Classes of creditors, if any, under clause (b) of 1. Allottees under Real Estate Projects
sub-section (6A) of section 21, ascertained by
the interim resolution professional
13. | Names of Insolvency Professionals identifiedto | 1. Ms. Nisha Malpani

act as Authorised Representative of creditors in
a class (Three names for each class)

IBBI/IPA-001/1P-P00058/2017-2018/10136
Email 1d: ip.nmalpani@gmail.com

Address: N Malpani & Associates, Chartered
Accountants, Regus, Level 9, Spaze I-Tech
Part, A1 Tower, Sector - 49, Sohna Road,
Gurgaon, Haryana ,122018

2. Mr. Man Mohan Vij
IBBI/IPA-001/1P-P01326/2018-2019/12099
Email 1d: mm_vij@yahoo.co.in
Address:C318, Sushant Lok I, Gurgaon,
Haryana ,122009




3. Mr. Sandeep Chandna
IBBI/IPA-002/1P-N00447/2017-2018/11237
Email Id: cssandeep@live.in
Address: H. No.23, GF, A Block, South City
2, Sector 49, Sohna Road, Gurgaon-122018,

Haryana
14. | (a) Relevant Forms and (2)Web Link:-
(b) Details of authorized representatives https://ibbi.gov.in/home/downloads
are available at:- (b) Details of authorized representatives is

available at Point 13 above

Notice is hereby given that the National Company Law Tribunal, Court-V, New Delhi ordered the
commencement of a Corporate Insolvency Resolution Process against Dhingra Jardine Infrastructure
Private Limited on 16" September, 2022. It is pertinent to note that copy of order was received by Interim
Resolution Professional on 19" September, 2022.

The creditors of Dhingra Jardine Infrastructure Private Limited are hereby called upon to submit their
claims with proof, on or before 3" October, 2022 to the Interim Resolution Professional at the
correspondence address mentioned against entry No. 10 only.

The Financial creditors shall submit their claims with proof by electronics means only. All other creditors
may submit claims with proof in person, by post or electronics means.

A financial creditor belonging to a class of Homebuyers/Allottees, as listed against the entry No. 12, shall
indicate its choice of authorized representative from among the three insolvency professionals listed against
entry No.13 to act as authorized representative of the class of Homebuyers/Allottees in Form CA.

Submission of false or misleading proof of claims shall attract penalties.

(LS5

Gautam Singhal

Interim Resolution Professional

For Dhingra Jardine Infrastructure Private Limited

IBBI Registration No. IBBI/IPA-001/1P-P01437/2018-2019/12240

Place: New Delhi
Date: 20.09.2022


https://ibbi.gov.in/en/insolvency-professional/details?fieldid=MjIyNA%3D%3D
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POSSESSION NOTICE (For immovable Property)
Appendix-IV [See Rule - 8(1)]
Whereas, the undersigned being the Authorized Officer of the
Central Bank of India, Tilak Nagar Branch, New Delhi, under the
Securitization and Reconstruction of Financial Assets and
Enforcement of Security Interest Act 2002, and in exercise of

powers conferred under Section 13(2) and 13(12)
read with the Rule 3 of the Security Interest (Enforcement) Rules,
2002 issued a Demand Notice dated 30.06.2022, calling upon the
Borrower: M/S TESON CONSTRUCTION, House No.5 (Mear
Masjid) Ward No.13, At + Po-Rania, PS: Rania Tehsil: Rania, Distt;
Sirsa, Haryana-125076, to repay the amount mentioned in the
notice being Rs.1,36,81,767.73 (Rupees One Crore Thirty Six
Lakh Eighty One Thousand Seven Hundred Sixty Seven and
Seventy Three Paisa Only) (which represents the principal plus
interest due as on the 30/06/2022), plus interest and other charges
from 01/07/2022 to till date within 60 days from the date of receipt of
the said notice, The Borrower having failed to pay the entire dues of
the bank, notice is hereby given to the borrower, the Guarantor and
the public in general that the undersigned has taken possession of
the property described herein below in exercise of powers
conferred on him/her under section 13(4) of the said Act, read with
Rule 8 of the Security Interest (Enforcement) Rule 2002 on this
19" Day of September 2022. The borrower and the Guarantor in
particular and the public in general is hereby cautioned not to deal
with the property and any dealing with the property will be subject to
the charge of Central Bank of India, Tilak Nagar Branch, New
Delhi for an amount of Rs.1,36,81,767.73 (Rupees One Crore
Thirty Six Lakh Eighty One Thousand Seven Hundred Sixty
Seven and Seventy Three Paisa Only) {which represents the
principal plus interest due on the 30/06/2022), plus interest and
other charges from 01/07/2022.
The Borrowers attention is invited to provisions of Sub-
Section (B) of Section 13 of the SARFAESI Act, in respect of
time available, to redeem the secured assets.
DESCRIPTION OF THE IMMOVABLE PROPERTY
Built up Industrial Property (Basement, Ground Floor, 1st Floor,
2nd Floor, 3rd Floor, 4th Floor) Land Area 307.13 Sq.Mtr. of
Industrial Plot No.206, Block-C, Rewarn Line, Industrial Area
Phase-2, Mayapuri, New Delhi-110064 with roof rights which is
bounded as under :-
North Side: 60 Feet Road
West Slde: C-207
East Side: Remaining part of Plot No.C-206 owned by Baljeet
Singh, Alam Singh, Devinder Singh.

South Side: 20 Feel Service Lana

DATE: 19.09.2022

Authorised Officer

PLACE: NEW DELHI Central Bank of India

iz ()

T OTH[T =T 7 i G

erpment of India Undertaking

Union Bank

af India

RELEVANT PARTICULARS

1.\ Name of Corporate Debtor DHIRGRA JARDINE INFRASTRUCTURE PRIVATE LIMITED
2.| e of incomparation of Corporate Debbor |13t March, 2006 B
3| Aushority under which Corparate Debtor | Regisirar of Companies, New Delhi

& incarporated | registered Urctiar the Companies Act, 1856
4. | Corporabe Identity Mo. | Limiled Liabdity  |L45201 DLAIOEFTC 147404
| Idenlification Mg, of Corporale Debrior
| Address of $he registerad office and Registered Office: 71, Chitra Gupla Read Pahargan;,
| principal office (¥ any) of Corporate Debior| South Delhd, Kew Delhi-110025

16th September, 2022 [(Copy of order recened by

£

e

| Insobaency cormancement date in

'resnec:-:f'::rp:lr_ale Dehboe IRP on 145th Seplemh_&r_ EIJE_E] _
1| Eslimnabed dale of dosura of mselvency | 15th March, 2023 (180th day fram The date of
FESCILTON Qrocess cammeansemant of Insalvency rasalulion procass)

i

{ Name and Regsiration number of the | Gautam Singhal
| insolvency professional acling as Imerim | Reg. Mo.: IBBIIPA-00IP-PO1457/201 B-201 %1 2240
| Resoluion Profassional I
o | Address & email of the inlerim resalulion | C-35. Ground Floor, Vivek \ikar, Phasa - 1,
| professional, &5 registered with the board | New Delhi-110085 Emall ; gautami@kiindia.com
01 Adciress and e-mall 1o be used for Immaculate Resolution Professionals Private Limited
comespondence with | Inlerim Unit Mo, 112, First Floor, Tower-A, Spazedge
Resalution Professiona Commenciz Complex, Sectar-47, Sohna Road,
urgacn — 122018 Email: crpdjpl@gmailoam
3rd Oclober, 2022
Aligttess under Real Estate Projects

—a

—

1. Lastdata for submisson af claims

| Classas aof creditors, if any, under dausa (k)
af sub-secton (BA] of secion 29, asceriained
iy the Irferim Rasolulion Profassional

1!{ Memes afinsohvancy professionals idantified

fo et as authanised representstive of craditons

inaclass (thres names foreach class)

—n
[ %]

1. M=, Misha Malpani
Reg. Hao.: IBELPA-D01NP-POI0SE201T-20HAM10136
Email : ipnmalpanig@gmal com
Add.: N Malpani & Associales. Charered Accountants
Requs, Level % Spaze |-Tech Far, &1 Tower
Satler- 48, Sahna Road. Gurgaan, Haryana-122018
2. Mr. Man Mahan Vi
Reg. No.: IBEUPADONP-PO1 326/2018-201 21205
Email : mm_vjiEyehoo.coin
Add.: C-318, Sushant Lok-|,Gurgaon, Haryena-122008
3. M. Sandeep Chandna
Rig. Mo.: [BENPADC2NP-MOLATZ0 T-201 811237
Email: cssandespiliive.in
Add.: H. No.2Z3, GF A Bloc, South City 2, Seclar-48,
Zahna Road, Gurgaon-122018, Harvara
{a) Weh Link: hétps:bhbi govinhome/downloads
i) Dt of aulhonzed represenlaivegs | (h) Dalals of authonzed representafes i

are available at avaiable al Foinl 13 sbowe
Motice Is herety given that the Mational Company Law Trbunal, Coun-v, New Delhi ordered the
commencement of 8 Carporate Insodvency Resalution Process against Dhingra Jardine Infrasiruciure
Priwate Limited on 163h September, 2022, It 5 parimend 0 node that copy of order was recaived by
Infarim Rescéutian Prafeszsicnal on 18th September, 2022,
The cradilors of Dhingra Jarding Infrasiuclure Privabe Lmiled ans hereby cafled upon 1o submil thaie
chaims with proal, an o balone 3rd October, 2022 % the Inlersn Resclution Professional al the
cormespondence address mentioned againstentmy Mo Danly
The Firancial creditors shal submet sheir claims with proaof by electrionics means ondy, A other craditors
mary submit claims with proafin parson, by postoralectronics means.
A financial credilor belonging b2 a dass of Home buyarsifllatteas, as Estad against the anbry Mo. 12, shal
mdicate s cheice of aulhanzed mepresanialive fom among ha s nsclvency pralessicnals kehad
againstentry Mo 13 1o act as authonzed representative of the class of Home buyersidliofiees in Form CA,
Submission of false or misleading proof of claims shall atiract penalties, Gautam Singhal

Date: 20.09.2022  Inerim Resclusion Professional for Dhingra Jarding Infrastructune Private Limited
_Plane: Meaw Dedhi |BB! Registration No.: [BS11PA-0011P-PO1437/2018-20 1'&"52!-10‘

141 (8} Relevant forms avalable 3

Laksar Branch.
Balawali Tiraha,Laksar,
.Dist Haridwar-247663.

the date of receipt of the said notice.

property will be subject to the charge of the Linion Bank o

secured assels

POSESSION NOTICE
fRULE 8(1) OF SECURITY INTEREST (ENFORCEMENT) RULES 2002}
(For Immovable Property)

Whereas the undersigned being the authorized officer of the Union Bank of India, Dehradun C P Branch, Dehradun, Uttarakhand under the
Securitization & Reconstruction of Financial Assets and Enforcement of Security Interest Act 2002 { Act. Mo. 54 of 2002 ) and in exercise of
owers confarred under Sac 13(12) read with Rule 3 of the Security interest (Enforcement) Rules. 2002 issued the demand notice dated
7.04, 2021 calling on the date mentioned against each account stated here in to repay the amount mentioned in the notice within 60 days from

The borrower! guarantor having failed to repay the amount, notice is hereby given to the borrower/ guarantor and the public in genearal that

the undersigned has taken possession of the properly described herein below in exercise of powers on him/! her under Section 13( 4) of the said

Act read with rule 8 of the said rules on the date mentioned against each account.

The borrower/ guarantor in particular and the public in lgen_eral are heraby cautioned not to deal with the property and any dealing with the
India, for the amount and further interest & Cost etc. thereon.

The borrower's attention is invited to provisions of Sub-section(8) of the Section 13 of the Act, in respect of time available, to redeem the

Place : Dehradun

Mame of the Borrower/ D;;:f::réd Date of Description of the mortgaged Amount Re.

Guarantor & Address ot Posse- Movable/lmmovable property
1.5mt Chinta, Wife of Late Shri 05 14 Al That Part and Parcel of the Residential house,ward no. 9(Ward Rs1,18,894/-
Sethpal (Legal Heirs of Late Shri October | September No 8 Kehra Pargana, Khasra No 235/2/4 as per Sale Deed), (Rupees One
Sethpal /0 Kalam Singh) 2021 2022 measuring 124 Sgmt Behind Government Hospital, Keshav Lac Eighteen
2.5hri Ankur Kumar son of Late Magar, Pargana Manglour Laksar, Dist Haridwar-247663 situated | Thousand Eight
Shri Sethpal (Legal Heirs of Late at Tehsil Laksar, District Haridwar, belonging to  Late Mr.Sathpal Hundred and
Shri Sethpal 5/0 Kalam Singh) and bounded as follows ; As per Sale Deed North:Rasta 10 fi ninety Four
J.Mr.Avnish Kumar son of Late wide, South: Plot Of Mr Vedpal, East: House of Mrs Nirmala, West: Only) as on
Shri Sethpal (Legal Heirs of Late Plot of Seller, As per Actual’Valuation North: Kutcha rasta 12 ff | 31/08/2021 and
Shri Sethpal 50 Kalam Singh and wide, South: Open Property Land of others, East:Residential | interest thereon
guarantor in the loan) property of others, Wast: Kutcha Rasta 8 ft wide

Authorised Officer,

Date : 21.09.2022

Union Bank of India, Dehradun

o
‘?JGICI Bank

Sale of |

Branch Office: NBCC Place Pragati Vihar, Mew Deihi- 110003
Regd. Office:; ICIC| Bank Tower, Near Chakli Circle, Old Padra Road, Vadodara- 380 007
Corporate Office: ICIC| Bank Towers, Bandra- Kurla Complex, Bandra (E), Mumbai- 400 051

PUBLIC NOTICE - TENDER CUM AUCTION FOR SALE OF SECURED ASSET

movable Assets under the Securitization and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002
read with proviso fo rule 8(6) and rule 8(1) of Security Interest (Enforcement) Rules, 2002

o

Moticea (5) failed and neglected ta comply with the said demand,

Whereas, the Authorzed Officers of IDBl Bank led consortium member Banks (“Banks/IDBl Bank Consortium™) under the Securitization &
Reconstruction of Financial Assets & Enforcement of Security Interest Act 2002, ("SARFAES! Act™) and in exercise of the powers, conferred under
section 13(12) read with Rule 3 of the Security Interest (Enforcement) Rules 2002 ("Rules™), issued a statutory demand notice on the dates as menticned
in the table below (“Demand Notice”) under section 13(2) of the said Act, calling upon Mis SMS Paryavaran Limited (“the Borrower”), Mr. Sudhir
Maravanrao Modak, Mr. Manimay Sengupta, Mr. Munendra Kumar Singh, Ms. Sucheta Modak, Ms. Farbati Sengupta, Ms. Uma Singh (hereinafter
collectively referred as “Guarantors | Security Providers”) to repay the amount mentionad in their respactive Demand Notice as per the details
mentioned in table below along with further interast, default/penal interest, cost and other charges thereon till the date of payment in accordance with their
respective obligations stipulated in the underlying transacton documeants, within 60 days from the date of receipt of the said demand notice. That, the

Hereinafter, all the aforesaid Borrower, Guarantors and the Security Providers are collectively referred to as “Notices(s)",

SCHEDULE

Sr. Mo, Mame of Bank Date of demand notice Amount Outstanding () Outstanding as on
1. Canara Bank Movember 28, 2018 33,44 .60,835.03 October 312018
2; State Bank of India September 26, 2019 28,6047 .277.60 Sapltember 25, 20189
3. IDBI Bank Limitad June 27, 2018 amended 26,27 31,745 51 Octlober 01, 2018

an Oclober 31, 2018

4, ICICI Bank Limited October 25, 2019 23,81 44 38959 Saptarmber 30, 2019
5 SIDEI January 22, 2019 7.42.51,188.00 January 21, 2019
B. HOFC Bank Limited August 29, 2019 6,21,35,504.51 July 31, 2019

And whareas, in axercize of powears confarred under section 13(4) of the SARFAES| Act read with the Rules, the undersigned baing the Authorized
Officer of ICICI Bank Limitad (on behall of IDBI Bank consortium) has taken physical possession of Securad Assels as detailed balow ("Secured Assals").
Public at large is hereby informed that ICIC] Bank Limited (on behalf of IDBI Bank consortium), is inviting offers for the sale of Secured Assets (as
described in the Schedule below) under the provisions of SARFAES! Act and the Rules thereunder on “As is where is basis™, “As is what is basis™,
"“Whatever there is basis” and "Without any recourse basis” as per details given below,

(1)
https:liclicibank.auctiontiger.net.

mannar in terms of section 13{13) of tha SAR

contractual rates unitil paymeantirealization.

s0id as perschedule, as mentioned above,

Date: September 21, 2022
-,,E_Iam: New Delhi

SCHEDULE
[Er. Description of the Reserve| Earnest Money Bid Date of Property | Last date of | Date and
. Secured Assets Price Deposit Increment [|nspection and time Submission time of
(In3) | (“EMO") (In #) | Value (in %) of EMD e-Auction

1. [Property No. 4, Block E-1, Sector 7, Rohini, New 59600 | B9 E0.000.00 5.00, October 10, 2022 | Oclobar 27, | Oclobar 28,
Delni in the name of owned by Mr. Sudhir 000,00 000,00 (11:00 AM to 1:00 2022 up o | 2022 (12:00
Marayanrao Modak, Mr. Munendra Kumar Singh, P with prior 4:00 PM P to 1:00
Mr. Manimay Sengupta, Ms. Sucheta Sudhir intimation PR
Modak, Ms. Uma Singh & Ms. Parbati Sengupta
tAdmeasuring 179.40 5q Yards)

2. |Flat no. 96 at Hans Dhawani Block, Raja Enclave, 8540, | B54.000.00 1.00, October 10, 2022 | Oclober 27, | Oclobar 28,
CGEHS Main Road, Road Mo, 44, Pitampura, Mew 000.00 000,00 {2:00 PM to 3:00 2022 upto | 2022 (12:00
Delhi owned by Mr. Sudhir Narayanrao Modak. Fivl) with prior 4:00 P Pht to 1:00
(Admeasuring 850 Sq Feet) intimation =

3. [Flat Mo. 60D, Third Floor, Pockel AG-1, Vikaspur, BE.ED. | B.B5.000.00 1.00. DOctober 10, 2022 | Oclobar 27, | Oclobar 28,
Mew Delhi-110018 in tha name of Mrs. Uma Singh | 000.00 00000 {4:00 PM to 5:00 2022 upto | 2022 (12:00
(Admeasuring 699.65 3q Feat) P with prior 4:00 P Pht to 1:00

intimation PR
TERMS & CONDITIONS

The online auction will be conductad through M's e-Procurament Technologies Limited (Auvclion tiger) on the website of auction agency |.a.
hittps:fiicicibank.auctiontiger.net and shall be subject to terms & condition contained in the Tendar cum Auclion Docurment which is available an

{2) For any clarifications with regard 1o inspection, terms and conditions of the auction or submission of tanders, kindly contact Mr. Pankaj Srivastava,

Authorized Officer of ICIC] Bank Limited at +81-9580904276 or write at pankaj. sri@icicibank.com or anshu. j@lcicibank.com.

3) Tha Nolicaa(s) in parlicular and the public in Fg:-.vn:aral are hereby cautionad and restrained not 1o deal with the Secured Assel, as detailed above, in any
AESI Act and any dealing with the Secured Assel will be subjact to the charge of IDBI Bank Consortium

over the Secured Asset for the oulstanding amounts together with interest, compound intarest, liquidated damages other chargas thareon at the

(4} The Moticee(z) are given last chance to repay the total outstanding dues of ¥ 125,77,70,950.24 (Rupees One hundred Twenty five Crore Seventy
Seven Lakhs Seventy Thousand Mine Hundred fifty and Twenty Four Paisa Only) along with further interest and other charges thereon at the
contractual interest rates. The said dues are required to be paid by the Noticee(s) on or before October 28, 2022 failing which, the Secured Assets will be

(5} In case there is any discrepancy between the publication of sake notice in English & vernacular newspaper. then in such case the English newspaper
will supersede the vernacular newspaper and it shall be considered as the final copy, thus removing the ambiguity.

Statutory 30 days Sale notice under Rule 8(6) of the Rules
The Noticee(s) are once again hereby notified to pay the sum as mentioned above along with up to date interest and ancillary expenses before the date of
e-auction, failing which the secured asset will be auctioned/sold and balance dues, if any will be recovered with interest and cost If auction fails due to any
reasons whatsoever, ICIC| Bank (on behalf of IDBI Bank Consortium) would be at liberty to sell the above Secured Asset through Private Treaty or any
other means without any further nofice to the Noticee(s) and in accordance with the provisions mandated under SARFAES!Act and the Rules thereunder

SD/- Authorized Officer
For ICICI Bank lelt-af,.i

f‘inanc‘.: ; EF. .in

(Incorporation) Rules, 2014
AND
In the matter of BELGAUM
RENEWABLE ENERGY PRIVATE LIMITED
(CIN: U40300DL2017PTC355422)
having its Registered Office at
Unit No 506, 5th Floor World Mark 3,
Aeorocity, New Delhi-110037
.........Applicant Company / Petitioner
NOTICE is hereby given to the General Publig
that the company proposes to make
application to the Central Government unde
Section 13(4) of the Companies Act, 2013
seeking confirmation of alteration of the
Memorandum of Association of the Company
in terms of the special resolution passed at the
Extra Ordinary General Meeting held on
09th September, 2022 to enable the compan
to change its Registered Office from "Nationa
Capital Territory of Delhi” to the "State of
Telangana”.
Any person whose interest is likely to be
affected by the proposed change of the
registered office of the company may delive
either on the  MCA-21 porta]
(www.mca.gov.in) by filing investo
complaint form or cause to be  delivered o
send by registered post of his /her objections
supported by an affidavit stating the nature o
his / her interest and grounds of opposition to
the Regional Director, Northern Region
Ministry of Corporate Affairs, B-2 Wing, 2nd
Floor, Pt. Deendayal Antyodaya Bhawan, CGO
Complex, New Delhi-110003 within fourteen
(14) days from the date of publication of this
notice with a copy to the applicant Company
at its Registered Office at the address
mentioned below:-
Unit No 506, 5th Floor World Mark 3,
Aeorocity, New Delhi-110037
For & on behalf o
BELGAUM RENEWABLE ENERG
PRIVATE LIMITED
Sd/A
RAGHAVENDRA RAHUL KORLAM

DIRECTOR
Date : 21.09.2022 (
Place : New Delhi DIN : 08925952

MW/2022

invites

power from

ecommerce

ecommerce

process

an offer.
(Planning)

Marg,

Iri the matter of Companies Act, 2013, Sectien 13(4) of
the Cempanies fet MK and Rule J005) {a) of the
Companies (ncorporation) Rulies, 2004,

AND

In the matter of KLASSIFY TECHNOLOGY
PRIVATE LIMITED haviny its ragisbered office at L-
18, Lajpat Nagar |l kew Dethi-N0024
The Patitiamer
Motice ig herely given to the General Public that the
company praposes to make applicatesn fo the
Central Government under section 13 of the
Companizs Act, 7013 ==ekeng confirmation of
slberation of the Memorandum of Assocsation of the
Cosnpany in berme of the special rasolubion passed al
the Extra Ordinary Gemeral Meeting held on Friday
the Tind Day of Julby, 3122 10 enabie the company to
change its Registerad OMice from "NCT OF DELHI® to
“THE STATE OF HAREAMA.
kny persan whose inferest is likely to be afiected by
the propesed change of the registered office of the
comgsary may deliver either on the MCA-21 portal
{wawmea.goein) by filing investor complaint farm
or cause by he delivened or send by registered post of
higfhar sbjections supporied by an alfdasit staling
the nature of his/her interest and grounds of
appasitian to the Regional Directer &t the address
Beqlonal Directar, Korthern Region, B-2 Wing, #nd
Floor, PT. Deendayal Aniyedaya Bhawan, CG0
Complex, Mew DNelki-TE0003 within fourtezn days of
the date of pubilication of this metice with a copy to
ihe applicant company with a copy of the sgplicant
company at its registered office at the address
enenbiaried helow
Date: 20972022
Placa: How Delhi
For and en behalf of the Agplicant
FOR KLASSIFY TECHMOLDGY PRIVIATE LIMITED

-

WESHAL BINORA

ilirectar)

D Mo 0005127

Add: L-18, Lajpat Nagar 2,

CORPORATION
LIMITED

- INVITING TENDER
(THROUGH E-BIDDING ONLY)
TENDER SPECIFICATION NO.
01/PLG/UMPP-1I/HYDRO/500
U.P.
Corporation Limited on behalf of
Distribution Licensees of U.P.,
proposals
procurement of 500 MW of

Generating Station(s)
period of 25 (Twenty Five) years
during the month May to October
each year. Bidders may download
the Bidding Document from MSTC
website
Portal) https://mstcecommerce.
com from 22-09-2022 onwards.
The last date of submission of
Bid is 21-10-2022 at or before
14:00 hrs (IST) on the MSTC
portal
Portal). Response to invitation
will be opened on the same day
at 15:00 hrs (IST) on the above
portal. Bidders should regularly
visit website to keep themselves
updated regarding clarifications |
amendments / time extensions,
etc., if any. Note: U.P. Power
Corporation Limited reserves the
right to cancel or modify the
any

assigning any
without any liability. This is not
Chief

Corporation Limited (A Govt. of
UP Undertaking) 3rd Floor,
Shakti Bhawan Extn.,14 Ashok
Lucknow -
Phone no. 0522 2218297 Email-
cgm2plg@yahoo.co.in/cgm2pl
g@gmail.com ¥

qreRtiet. /2022 T€. 20-9-2022

NOTICE

Power

for

Power
for a

Hydro

(DEEP

(DEEP

time without
reason and

Engineer

UP Power

226001

284- SH/

ing

0120-6651214

Y For All Advertisement Book
Call

Hew Delhi -TH002%

FORM A FormNo—NE-26 Form No. INC-25 ﬁjﬂﬁ — - — -
et el Pursuantto-Rule-36-of the-Compani - : asIeT

PUBLIC ANNOUNCEMENT { urSl(JI?]corporation) Igules, 2014[}Janles {Pursuant te Rulli:_ilil'..&fl [3) the EE:'npnmus of Ba‘* ﬂfBﬂmda

[ Under Requlation & of the Insolvency and Bankruptcy Board of India Before the Central Government, Regional (incarparation) Rules, 20| —“T_"_E“““ NEHRU PLACE BRANCH, 1718, PUNJ ESSEN HOUSE,
(Insalvency Resolution Process for Corporate Persons) Regulations, 2016] Director, Northern Region, New Delhi EUILES MOPRE G IEX | \curu pLACE, NEW DELHI-10019
In the matter of sub-section (4) of Section 13 of BEFDRE THE CENTRAL GOWVERKMERT, ]
FOR THE ATTENTION OF THE CREDITORS OF Companies Act, 2013 and clause (a) of NORTHERN REGHIN PUBLIC NOTICE
DHINGRA JARDIMNE INFRASTRUCTURE PRIVATE LIMITED sub-rule (5) of Rule 30 of the Companies AND

This is to inform the general public that Bank of Baroda, Nehru Place Branch intends
thve accept the undermentionad property standing in the name of Mis. Inspiration
Overseas, a parinership firm having its registered office at N-132 Panchsheel Park,
Mew Delhi-110017, as security for cradit facility requestad by one of our customers.
In casa anyone has got right /title /interest ! claims over the undermentioned property,
they are advised to approach the bank within 10 days along with necassary proaf o
substantiate their claim.
In case no response is received within 10 days, itis presumed that the property is free
of any charge / claim fencumbrance and bank shall procesd with the morlgage.
DETAILS OF PROPERTY
Indusirial Plot Mo, 36, Udyog Vihar, Phase-vI, Sector-37 Gurgaon, Haryana - 122001,
Admeasuring 254966 3q.Yds. inthe name of Mis. Inspiration Overseas.
Boundaries:- North-East: Other Proparty North - West: Other Proparty
South - East: Entry from Road South - West: Entry fram Road

Date: 21.09.2022 (Branch Head, Bank of Baroda, Nehru Place, Mew Delhi)
FORM A SCHEDULE-I
PUBLIC ANNOUNCEMENT

(Regulation 14 of the Insolvency and Bankruptcy Board of India
(Voluntary Liquidation Process) Regulations, 2017)
FOR THE ATTENTION OF THE STAKEHOLDERS
OF CONCORD ENTERPRISES PRIVATE LIMITED

CONCORD ENTERPRISES PRIVATE LIVITED

11 Ndme 01 Lorporate rerson

Ua. T1.1995

S| ATTROTIty Under Which Corporate Person 1s (Regrstrar of Companies/VImistry of
Incorporated/Registered Corporate Affairs) New Delhi

/] Uate of Incorporation of Lorporate Ferson

- Corporate tdentity Nomber7Lmited-tabitity— Y 74899DL1993PTC05593%
Identity Number of corporate person

JJ Address of the registered UTTice and AdAress J ury Ve, FI ura,

and Principal Office (if any) of Corporate Person| Delhi-110034

6] Tiquidation Commencement Uate of Corporate
Person

T] Name, Address, E-mall Address, Telepnone | WIs. Vonika Konli
number and the Registration Number of the | Address- 31/36, Basement, Old Rajinder
Liquidator Nagar, New Delhi-110060

Email ID: monikakohli@gmail.com
Mob- 9810480983

Registration No. IBBI/IPA-002/IP-
N00078/2017-2018/10209

Uctober Tb, ZUZZ

September 17, 2022

g

Last date of Submission ot Claim

Notice Is hereby given that Concord Enterprises Private Limited has commence
voluntary liquidation w.e.f. September 17, 2022.
The stakeholders of the Concord Enterprises Private Limited are hereby called upon to
submit a proof of their claims, on or before October 16, 2022 to the liquidator at the
address mentioned against item no. 7. The financial creditors shall submit their proof of
claims by electronic means only. All other stakeholders
may submit the proof of claims in person, by post or by electronic means.
Submission of false or misleading proof of claim shall attract penalties.
Monika Kohlj

Insolvency Professiona

IP Reg No.- IBBI/IPA-002/1P-N00078/2017-2018/10209

Date: 20.09.2022
Place: New Delhi

dalan 31T =T==n
Central Bank of India

1911 & swae B “ERFEET "CENTRAL” TO YOU SINCE 1911

POSSESSION NOTICE (For Immovable Property)
Appendix-IV [See Rule - 8(1)]
Whereas, the undersigned being the Authorized Officer of the
Central Bank of India, Tilak Nagar Branch, New Delhi, under
the Securitization and Reconstruction of Financial Assets and
Enforcement of Security Interest Act 2002, and in exercise of
powers conferred under Section 13{2) and 13(12)
read with the Rule 3 of the Security Interest (Enforcement) Rules,
2002 issued a Demand Motice dated 15.07.2022, calling upon
the Borrower: SRI. YOGESH ARORA AND SMT. GARIMA
ARORA (Address - Flat No.1, Upper Ground Floor, Property
MNo.A-46, Bhagwati Garden Extension, Uttam Nagar, New Delhi-
110059}, to repay the amount mentioned in the notice being
Rs.30,41,496/- (Rupees Thirty Lakh Forty One Thousand
Four Hundred Ninety Six Only) (which represents the principal
plus interest due as on the 15/07/2022, plus interest and other
charges from 16/07/2022 to till date within 60 days from the date
of receipt of the said notice. The Borrower having failed to pay the
entire dues of the bank, notice is hereby given to the borrower,
the Guarantor and the public in general that the undersigned has
taken possession of the property described herein below in
exercise of powers conferred on him/her under section 13(4) of
the said Act, read with Rule 8 of the Security Interest
(Enforcement) Rule 2002 on this 20" Day of September 2022,
The borrower and the Guarantor in particular and the public in
general is hereby cautioned not to deal with the property and any
dealing with the property will be subject to the charge of Central
Bank of India, Tilak Nagar Branch, New Delhi for an amount of
Rs.30,41,496/- (Rupees Thirty Lakh Forty One Thousand
Four Hundred Ninety Six Only) (which represents the principal
plus interest due on the 15/07/2022), plus interest and other
charges from 16/07/2022.
The Borrowers attention is invited to provisions of Sub-
Section (8) of Section 13 of the SARFAESI Act, in respect of
time available, to redeem the secured assets.
DESCRIPTION OF THE IMMOVABLE PROPERTY
Upper Ground Floor, Front Side, Flat No.1 (without roof rights),
Property No.A-46, area admeasuring 75 5q.Yds., out of Khasra
MNo.208, situated in the Village Nawada, Colony known as
Bhagwati Garden Extension, Uttam Nagar, New Delhi-110059
which is bounded as under :-
North Side: FlatNo.02  South Side: Plot No.45
West Side: Flat No.03

East Side: Open Area over road

DATE: 20.09.2022
PLACE: NEW DELHI

Authorised Officer
Central Bank of India

@LIB HFL

LEC HOUSIMG FINARCE LTD

LIC HOUSING FINANCE LTD.

Reqgistered Office: Bombay Life Building, 2nd Floor, 4547, Veer Nariman Road, Mumbai-400 001
Back Office; Laxmi Insurance Building, Asaf Ali Road, New Delhi-110002. CIN No L65922MH1983PLC052257

POSSESSION NOTICE (For Immovable Property) [See Rule 8(1)]

Motice is hereby given under the Secuntisation and Reconstruchion of Financial Assets & Enforcement of Security
Interest (Second) Ordinance 2002 (Ord. 3 of 2002) and in exercise of powers conferred under Section 13({12) read
with Rule-8 of the Security Interest (Enforcement) Rules, 2002, The LIC Housing Finance Ltd. issued demand
notices on the date mentioned against accounts and stated hereinafter calling upon them to repay the amount
within sixty days from the date of receipt of said notices. The borrowers having failed (o repay the amount, notice is
hereby given to the borrowers and the public in general that the undersigned has taken the Possession of the
praperly described herein below in exercise of powers conferred on him/her under section 13(4) of the said Act
read with Rule 9 of the said Rules on the dates mentioned against each account. The borrower in particular and the
public in general are hereby cautioned not to  deal with the properties. Any dealing with the properties will be
subject to the charge of LIC Housing Finance Ltd., for the amounts and interest thereon. Details of Property
where possession had been taken is as follows:

DESCRIPTION OF THE IMMOVAELE PROPERTIES

Sl Name of the Description of the Property/ Oateol |  Date of Amount O/s.
No| Borrowers & Guarantors Mortgaged /Charged Demand Notice | Possession| As Per 13(2) Notice
1.|APPLICANT: All that part and parcel of the property|08.07.2022(19.09.2022] Rs.31,00,185.62
MS. SITA & consisting of Residential Old House (Rupees Thirty One
No.922/28 New House No.963 B 28 Lakh One Hundrad
MR.RAMKUMAR | 6.1 No 4, Jyoti Park, Gurgaon - 122001 Eighty Five and Sixt
(LoanAlc. Haryana. Total Area Measuring 36 I g <2 Onivi ol '
No.310500004156) |Sq.Yards Bounded: North: Public Road Wi it DI, s
South: Deegar Owner interest and
East: Deegar Owner other chames
West: Deegar Owner theraon

The Borrower's attention is invited to provisions of Section 13(8) of the Act, in respect of time available, to redeem the secured assets,

Date: 19/09/2022 Place: GURUGRAM

4940

Authorised Officer, LIC Housing Finance Ltd.

New Delhi




COURT NOTIC
In The Court Of Reetbrinder
Singh Dhaliwal JMIC, Bathinda

Criminal Courts, Ludhiana
In the court of Ms. Shweta Dass JMIC
Liudhiana Pashi 291 102022
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